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OR}ER

The Commission registers complaints under Section 1 8 of &e RTI Act 2005 only if accompanied
by RTI application made by the applicants to the concerned public Authorities.

The issue of registration of complainls received without RTI appiication was discussed in
Commission's meeting held on 13.06.2017 and it was decided where no RTI appiication is found
enclosed with the complaint made under section 1g (l) (f), the matter wiil be put up by the
Registrar to the concerned Information Commissioner for orders on the registration of the case.

The Deputy Registrar of CR-l is directed to adhere to the above said directions of the
Commission whiie dealing with the complaints received under Section l8 (l) (0 qf the RTI Act
and are not accompanied by RTI application. - 
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CENTRAL INFORMATTON COMMTSSTON
REGISTRAR OFFICE

(Room No. 185, Ground Floor, August Kranti Bhawan,
New Oelhi-110066)
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